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LEMTRAL AlMIMISTRATIVE TRIBUNAL
PRIMNCIMGL. BENCH

D.d. No.l31ls OF 2004

Mew Delhi, this the 27th day of May, 2004

-

HON’BLE SHRI JUSTICE V.S. AGGARWAL, CHAIRMAN
HON’BLE SHRI S.A. SINGH, ADMINISTRATIVE MEMBER

Malkaey Lal, .
S0 3hnri UlTat Ram,
RO -2, Gadray apartments,
I.0, Extension,
Delhi~11a0%2.,
wwwnBpplicant
(Byv advocats @ Shri Shyam Babu)
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1. Union of India
through Secretary (H),
Cabinst 8 craetariat, Room No.7?,
Bikamsr Houss anness,
Shahjahan Road,
Hew Dalhi.,

e AWK Tiwaril, Dv. Becretary,
(Serwvice to be effected %t
Respondant No.l)

%
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..... Respondants
- ORDER (ORAL.)

SHRI _JUSTICE V.3. AGGARWAL :

Learnaed counsal Tor thse applicant states that

he has beasn  informad that the department i
considering  tha olaim of the applicant. Mg seeks
permission to wWithdraw the present Original

fapplication with liberty fo file a fresh Original

Application in case the claim of the applicant is

~+

still not considered favourably., allowed as praved.

Z. Subject to aforesaid, the present Original
>plludLlﬁn 10 dizmissed as withdrawn.
%( (' /«\\_/ A [\Vi
{(s.a. sI GH) (V.S. AGGARWAL)

ADMINISTRATIVE MEMBER CHAIRMAN

Arasvis





